
Friday, March 25, 1870

ABSTRACT OF THE PROCEEDINGS 

COUNCIL OF THE 60\1£.RNOR 6£NERA.L OF INDIA 

LAWS AND REGULATIONS. 

VOL 9 

Jan to Dec 

18'l0 

PL 



.Ah,tract 0/ tlH~ Proccedillg,o/ 'he .OoUllcil of tne Governor Ot'nl'ral of Im/i(l, 
cu,embled for the pllrp08e of 77&akillU Law, alld R(!glllatioIl8 tlmler Ow. 
pro~iai()'18 of tile L1.cl 01 Parliltlnellt 2 L ~ 25 ric., cap. 67. 

The Council met at Government House on }"ri<1ay, t.1m 25th Mo.rch 1870. 
PRESENT: 

His Excellency the Viceroy and Governol' Gcnel'tl.l of Inelia, K. P., O. C. 8. I., 

p1'l'lIidiJl.g. 
)[ajor General Ule Hon'ble Sir H. lL Dum.nd, c. n., x. C. 8. I. 
The Hon'ble John Strncbey. . 
rrho Hon'blo Sir Richnrd Temple, K. C. 8. I. 

1'be Hon'ble J. Fitzjn.mcs Stephen, Q. c. 
'1'hc Ilon'ble Gordon S. Forbes. 
r.rhe Hon'ble D. Cowic. 
Colonel the Hon'ble R. Strnchey, c. s. I. 

The Hon'ble Francis Steuart Chapman. 
'I'he Hon'ble J. R. Bullen Smith. 
The Hon'ble F. R. Cockerell. 

PAPER CURRENCY BIJ .. L. 
The Hon'ble SIR RIcnARD TElIPLE, ill moving for leave to introduce a 

Dill for the further amendment oC Act No. XIX of 1861, snid-

.. 'I'he point of amendment will be found on reference to section X of 
the said Act, which runs thus-

'The whole amount oC the bullion and coin so received Cor DOtes shall be retained and 
aecured to pay such notes, with the exception oC such an amount not exceeding four crores of 
rupees such as the Governor General in Council shall fix. The amonnt 80 fixed shall b.. 
invested in Government Securities.' 

"The' limit of investment then is fixed by law at four crores or rupees, 
or four millions sterling. We now propose to increase that limit to six crores 
or six millions. Before explaining the grounds of this proposal. I should state 
that it hus received the express sanction and approval of the Secretary of State. 

"In order to mnko the above grounds clear, I must ask the Council to 
revert to the principles on which our Pa~er Ourrency WD.S established. ~rhe8e 
principles will be seen from the following extrncts. 
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- ,-& •• ,. - U In March 1860, the Secretary of State, addressing the Government or 
-Indi~ wrote:-
~;:;!,~e''101llld principleror regu1A~Dg the iaeDe of a pa~r circulation is that which waa 
;: -n£orced on the Bank. of Englaa.d by the Act of lBM, t. 6., that the amount ot notes 
~ued on.()overomea.t Securitiea mould be maintained at a fixed lum, within the limit of 
.C~-a.ino1lllt which experience hili proved to be necell8lU'Y for the monetary transaotions 
ofhz'l~:~~:.;~~;~y Curther alD?-Dut 6f n~~should be iaeued o~ coin or bullion, and 
~mo=td Y&!1~~ th~ ~~~t of the l'eIervo uf .~le lD t~e ~ank, acconhng to the wanta IIDd 

.,,::;" eDwicla of the public. 
IP'q'~""~'.l .··u ' 

- - 'The important condition ~ thua rea1iaed, that the mixod curreocy or Dotel ADd coin 
sbould nry in quantity euctly aa if_ it were wholly ot coin. 

'In this' country tbe smallest amount of notes required had been ascertained by long 
experience; but wbat that quantity may be in India, can only be ascertained in like manner; 
and as it is impoasible, at present, to say what the minimum amoUDt of note. ill India "ill be, 
tbe proceedia.ga for determining tbis point must neceaarily be tentative and uperimental: 

* • • • • • • • • 
, As the circulation of notes is extended beyond the immediate neighbourhood of Calcutta 

(alld the advantages to be derived from the ayatem will be very ia.complete until this is 
done), a much larger amount or notes will be required; and under thOl8 circumstances, 
the limit of the fixed amount may be raised. But u this sbould only be done after full ex-
Perience or the working of the system, I think it better that any change mould be made, either 
by legislative enactment at the time, or by an order or GOYernment, with the IIlnction of tbe 
See~tary of State in Council, to be published in the Gazette, power for doing this being con-
tained in the Act which may be pUlled on the subject! 

II Subsequently, in 1861, the following year, the Secretary of State nd-
dressed the Government of India further ILS follows-

, 4. The principle now adopted is tbAt on which the currency of this COADtry i.e bued, 
namely, that a find amount of notes .bonld be issued on Government security, and auy amount 
beyoud that should be issued on bullion or coin. The result will neeesaarily be, not that the 

. quantity of paper in circulatiou is identical with the qnantity ot coin which would otherwise 
exist in the country, but that the variation in the quantity of paper and coin together corre-
lponas with the variation which must have tnkCll place if the circulation had been Altogether 
of coin.~ 

II Next, inasmuch as my predecessor. Mr. Laing, took special Interest in the 
~xisting System. of our Pnper Ourrency .-indeed, it WILS under his nuspices that 
the present law wa.s framed-it is important to see what he- recorded at the 
time. In 1861 ho wrote thus :-

. ~ Thia ~jority bu, h~wever, been divided into tWo sectiona, one who bold that, to the 
condition of coDvertibility must be added tbAt of ablOlute identity with the metallio circu. 
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lation which it displaces i and that thcse two conditions can only be sccured by making all 
Paper-issues the representatives of actual coin or bullion in the vaults of the Dank or Treasury, 
beyond a certain fixed issue, strictly limited witbin the bounds to which experience has sl10wn 
that no conceivable co~traction of the currency can approach.' 

* * * * * * * * * 
, I lUIIIume, therefore, that, in accordance with the opinion intimated bySir C. 'Wood, 

the first consideration, in introducillg a system of Paper Currency in India, must be to ploce 
ita convertibility beyond qUCBtion. 

, For this purpose, I know of no other means tban to adopt the principles of the English 
currency-laws, limiting the amount of fixed .. i"i •• 111 isaue for india to a fi!!'1lre which eJ:-.. 
perience may Ihow to be clearly within the mark to whioh the Paper circulation can be reduced 
under Any conceivable circumstanccs. 

f The present authorized issues of the three Chartered Banks of India are £5.000,000, "ir.-

BlUIk of Bonglll £ 2.000,000 
" Bombay .. 2,000,000 
" Madras " 1,000,000 

• TIl, actual III_ are-
Beapl £ l,9M,OOO 
Bomber .. 1,087,000 
Madru 206,000 

£ 8,317,000 

t Tho 1cnr.t \Mao of &nk of 
Benp\ wu £1,030,000. 

, Ao~inst which, by the charters, one-fourth must be held 
in specie, lelnillg .£3.750,000 as the amouDt which may be 
issued against sccurities* i and the lowest amount to which 
tho iSSllCB were ever reduced during the mutinies was, I am 
informed, about .£2.000,oaO,t 

f I think it would be unsafe, with our present information, to IIssume a much larger amount 
thon that of the prescnt Authorized Ba.nk-cireul~tion as .the minim.", limit which it WI18 

d t to issue D!!lIinst anything but actual COlD or bulhoD i and even this limit should only 
pru en , .. , N d b h' Ii . be approa.ched gradually and with due (::Lubon. 0 ou t t 18 mIt may ,be exceeded in 

f time as tbe Paper-cireulation becomes generally adopted i but It will always be 
course 0 , , k h t th I" h' h po8libl~ to amend the Act, lind Inclia. hili II right to now t a e Imlt w lC has been fixed 

l' d r e.l·ltinIP circumstances, shall not be exceeded on merely speculative grounds upon AS Bale un e A .. • .,' •• • ' . h t l' 1 npl,licatlon to the LCg'1slntlv8 CouDcll tor 110 tresh Act, glVlU'" time tor or WIt on Il .orma. u 0 

reftootion and opportunity for didcussion! 

U Such then being the principles on which the present law was framed, 
I have to exp1n.in why the limit which it imposed. of four crores for the invest. 

t ouO'ht to be extended to six. in nccordance with those principlos. it hnving men s, 0 • ' __ 1 lim' 
b knowledrPed nt the time. that the orlgluw. It was only experimental een nc 0 , . ' , 
nnd might thereafter be raiscd nccorwng as clrcumsmnces mIght warrant. 

U I have shown that the prescribed and cstnblishe.d bll8is of o~r Paper Cur. 
. I .1:_' this -that the lowest amount be estImated to wluch. aceol'uing reney m nwu IS , ., 

to all reasonable experience, the Pnper Currency might be expected to fall ; tha' a 
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-~rtioD.ot:, tho monoy paid io exchange for the notes be invested in Government 
,. '.. ., up to the above amount, andtho.t o.ll notes above tho.t amount mur;t 

agl"lOIST; oash nnd bullion alooe. The questIoll, therefore, now would 
_"'j~"'~"'ii:.~ "~~der the '~iroum'stnnces of the 'currency, is the lowest 'amount 
•• __ ~~;;~~~~~~Il could rensona~ly be expected to flill P Then, given 

wanot justified io investing np to tho.t limit P 

1f!1l~~~' f;~i~t~<~~(i~rth in Aot XIX of 1861 WILS necessarily 
"~jif; d~ta>of the. kn~~J 'circulation of the three Presidency Banks 

<i1-iiiiiifiW7 t' .' _", .' . . ' .. '.. '.. I • 

...... ,wi ... n •. c petiods (tho right of issuing currency.notes, WD.8 transferred 
from 1st March 1862 from these Banks to the State). It WD.8 considered, 
in the circumstances of that day, tha.t the circulation could not be reo.sonnbly 
expected to fall belo\v four millions. 

cc Now, sinCe 1861" what has been the eirculn.tion of the Government Po.pt~r 
Currency? I give the ampunts of average circulation year by year in millions 
and fractions of millions:-

IIJ62.83 ... 
1863-840 ... 
II1M-66 ... 
1866-68 ._ 
1868-87, .. 
1867-88 ••• 
1888-e9 ... 
1889-70 to elate 

JliUiou. 

" ~"I 

6'13 
8'88 
7'73 
S1l9 
i'2il 

100a 
10'63 

.. For the current official year 1869-70, t~e amounts have been-

7th April 
.. " Kal 

" JUDe 

" Jull 
" Auro·t ... 
• Septembar 
" October 
" NoftlDbar 
" n-ber 

Ra. 
9.7'-26.840 
9.83.88,380 

.. , IO,7t,97.130 

.. , 10.7UI.300 
10.".88.310 
10.01.86.210 

.. , 10,311.10.0150 
10.97.12,100 

.. , 11,33,83.900 

If In round numbers our circulation has touched 111 millions. It has risen 
from 81 millions in March 1862 toll1 at the end of Decembor 1869; in other 
words, it has increased'by 71 millions in eight years. And though there have 
been, and are, ftuetuations, still, on the whole, the increase has been stead, 
and progressive. 
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U 'Within the Sllnle period, of course, the public revenue, the privnte 
wealth, tIle intern III traffic, tho external commerce, tllC monetary trans:LCtion~ 
of the country Ilave proportionally incre:LSed. In fact, thc inere3sc of the 
note-circulation is only an index or consequence of the increase in all tileso 
other respects. When we l'ememl)cr that since the Paper Currency was set in 
motion, tho external traffic of tho country has incrcased l>y some fOl'ty millionr-; 
sterling of annual value; that an internal traffic by rail of six millions of tons 
annually has arisen; thllt the public revenuc and the public expenditure have 
increased each by ten millions; that some fifty millions sterling of Dritish capital 
h:lVe been expended in India; that the banking-business of the country has 
inerrosed heyond calculation-, we see that the development of the Paper 
Currency has only kept plleo with the geneml improvement of tile country. 

U Against a circulation of upwards of cleven millions, we have a reserve in 
Gm'crnment Securities of four millions, and a reserve in cash and bullion of 
moro than seven millions. According to the cxperience of othor countries 
possessing n. Paper Currency, I should SIlY that, in India, t11c resel've in GOl"ern-
ment Securitics bears a somewhat unduly small proportion to tIle reserre in 
cash and bullion. In other words, the Government in this country is hm-dly 
deriving from its Paper Currency the full oovantage to whiell it is entitled. 

rr Under these circumstances, what is the lowest amount to whicb our 
circulation could rcasonably be expected to fall? It might rendi1y be 
expected to decrcase under. cert:l~n .continge~cies ~y. two or e~en. threc 
mi1lions; say it might posslbly decline to etght millIons. Dut It 19 diffi. 
cult to ant.icipate its declining to five or c,cn to six: millions. This 
would represent Do fall of fifty per cent. Thero has never b~en an in-
~tance of nny such fall since we have had II. Paper .C.urrency. ~nd this, too, 

tWl'thstandinCl' tho.t we have passed through polItIcal convulSIOns. For in-no 0 " 
'stance, in the period of the mutiny nnd rebellIon of 1857, the annual average 
r tb circulation of Bank of Bengal notes was £1,624,000, against £1,471,000 

~n 1:50; £1,443,000 in 185S; £1,40~.0~0 ~ 18M; . and £.1,717,000 to 
£1,825,000 during May to Angust ISG I ; z" ~.~ It was Jughest In the worst 

t1, f tl utl"ny Aftcr the fun of Dcl1n III September 18Ci7, the cireu-nl0n uS 0 le m· " " 
I t· d l' d o~n"" to a depresslOn of trade, and It contmucd depressed up a .1On ec Ine ••• 0 

F 1 181':8 and fell a "'ain in June 1858. to • c Jruary v, 0 

U The statistics of the Currency ~ ote circulation nro st~1l ~ore encourag_ 
. tl fl tu"tions in any year havmg been generally mthm the nmollnt In"', Ie uc .. 'b 

r.I. f tl t t"-elve-month over the preVIOUS year, ns may e seen from 
(If lIlCl'C:J"C 0 130 " 
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tbe Statement, which I 's1uI.11 now read. The figures represent millions and 
fraotions of millions.' 

==~-~'-=~I'F=~=~==.=~=~~I============D.=.=m=o=~.=.=Y='4="=-======-=-~-~-~=~-.=:.=.=~=r~=O= •• =.I~:.='~=· 
_ &U ,... .., tbo Jelil. lUI ... ,-. 

~ '-~"'-~ ... ~ 
,.4~" "" 

--;~~88S-8S 
\, ',:, 18a.M 

18t16-G7 

1867·68 

1808-00 

to date. 1869·';0 \' 

e 

:!~ { :=ft tiIl3ht0Clt01ler. ;hoa it w .. :::" 1'63} 
19th lI'ebi-aarJ IBM ... ..... 6'OS 

8'06 I'rorre_ift M. ... ... ... 

{ Protrreuin till 80th September, when it J 
7'41".. ... ... ..." 7'84, 

tBth February 1866 ... ... It 6'87 

{ 
Propnaive to 3Ot.h November, wun it } 

7'87 wu ... 'M ... " 10-09 
Slat March 1867 '... ." It 8'00 , f Progreaive till Slat Docember, when it } 

7'84. wu ". ._ ... " 10-32 
Slat Much 1868 ... ..... 9-07 t Progreuift till Slat Oct.ober, when it .... " 10-01 } 

8'92 3l.t Jan11U'11869 ... ... " 10'20 
28th Februar;r. " ... ... II 10'63 f Progn!ad". tillSOth June, when.it wu ... " 10-80} 

9'80 30tli September 1869 .. , ... .. 10'18 
Slit Ootober 1869 ... ... • 10'76 

11'09 

0-00 

Slit Dec. } 
11'31 

10'1' 

IC It is seen that, in 1866-67, there was a sudden fall of two millions, 
but it was the mere oollapse after a casual inflation, the amount to whioh 
the circulation fell up to 30th Aplil 1867 being still four-fifths of a million 
in excess of the circulation on 30th April 1866. 

"In 1865-66, a fall cf one million nf'ter the 30th September of that 
year did indeed reduce the circulation to an amount less by £600,000 than that 
of 30th April 1865, but coincidently with this fall, the following amoun~ or 
silver-bullion were lying in the Currency Department, 00.-

(MiDion. aDd tl'llCl.iODl or miUioDa.) 

On 80th September 1866 
II Slit October • 
.. 30th November II 

II 3bt December 
II 311t JaaUArJ 1860 
.. 28th February 
II Slat Karch 
" ~th April !t' 

I! 
1-26 
1':36 
'06 

1'601 
1'12 
1'08 
1-01 
'36 

"The pressure on tho occasion above alluded to occurred. in December of 
1865, in the Christmas season. But probably it would not havo been felt hnd 
the bullion been nVLilable as coin. 
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H Morcover, the circulation of 31st December 1869 exceeds that of 
30th April 1800 by fOUl' millions, whilo the amount of tho invested l'eeerve is 
tho same u.s in tho latter year,· 1.'ho silver-bullion in tho Currency Depnrt-
ment on the last day of each month in 1809 has been ns follows :-

JIUlWlry 1·49 July l"t58 
FobrUAry ~·IO Anf;IHt "9IJ 
Marcb ... 2·09 Scp 'JDber '98 
~il 2·"l! o.:to~r I'll ., ~·S7 Nnvelll~r 1'68 
.JuDe ... 2·07 DI!CI!wber l'406 

'fhis nmount of bullion is unduly high, and \vo may havc to issuc orders for 
a portion of it being coined. 

"If. then, wo cannot reasonably apprehend the cUt'rency-note eircuJa.. 
tion falling to six millions, wo might legitimately, untIer the fundamental 
principle of the Paper Ql\l'rency, nsk for powe!' to invest up to that amount. 
13l1t if wo hesitate to invest up to that amount 30t present (as I should hesitate), 
we might nt all events invest up to nearly five millions. 

" Supposing the avernge circulation to be stnnding nt not less than eleven 
millions with investments up to five millions; then, of the total reserve. there 
would be 46 per cent. in securities and 64 per cent. in cash o.nd bullion. In 
th:l.t cnse the proportion of secw-ities would be moder::Lte, and the proportiOD 
of cash nnd bullion strong. In Engl30nd the total reserve of securities repre-
sented, on 31st December 1865, 51 per cent.; 011 31st December 1866, 46 
per cent. j on 81st December 1867, 42 per cent.; whilo tha.t of cash o.nd 
bullion on those dates represented 40, 6·1. and 58 pel' cent., respectively, of the 
total circulation. 

"As nlready stated, I "Would not exercise the power of investing, if it 
"Were given us, up to the full amount immedi3otely. I "Would do so gmdunlly. 
For some time to come it might not be desirnble to go beyond five millions. 
Dut DoS it mi •• ht be expeuient that such application to the Lcgis1n.ture should be 
roue, I would ask that the limit be cxtcudcd to SlI: millions, 

"In order to show how careful nnd tcntative our practice has been in 
makin'~ theso invcstments hitherto, and how fully we may be trusted to 

o 

..• \h. """ lha' w. baft n.euU, ......... more ,h ... lWf ... 1II111a. 1111_ u.. ......... _ ... 
• Thl. 101 .... rr .. &. no&w~l,:,dl~~ ..................... U, ....... w ...... eiu ............ balf .. ralw.... b''''pr ap &lie _ ... , ..... to ... 

r.,ur a.UliUM. 'I'll .. bAlC • 11 u 
IIlilllullliII. 
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'continue, to pl'oceed witb equoJ caution, 'I would ,offer the following states 
of the fiuctuo.tions of the reservo in Government securities from 1862 to 
1869:~ " 

I," 

April 1862 
ollal to October, iuclui"e, 1862 
No"ember 1862 to II arch 1863 
April ud MAy 1883 ••• 
oTalii 1883 
oTal, .. " , .. ' ... 

, A agut .na September 1863 ... 
Oatober 1863, ... 
Nonmber .. 

" 
4/)~OO,779 

Q,4b,861 
88,408,861 

.. 67,2U8:0 
88,24o,G80 

.. 89,00,763 

.. 06,4.t.,078 

.. 1.10,"-078 

.. 1,02,15,729 
f' .... Da.mber 1863 to February IBM 

Karch 18fU 
!,OO,65,770 

.. 2,~,72,787 

" 2,70,16,986 
.. 3,03,96,011 
.. 8,67,",011 
.. 3,98,01,961 
.. 8,08,02,1»32 
.. 3,89,",1112 
.. 3,88,37,833 
.. 3,71,32,13lS 
.. 8,M.62.3Q.i 
.. 8,SUII,410 

April .. .y to Decm1bP.r IBM 
.Tanuary to March 1865 
Apn' to August .. 
Sept.nber IB66 to lIAY 1866 
JUDe 1866 
July .. 
August" 
September 1866 '" 

. 00tID'- to De.mber 1868 
January 1867 ... 
Febru:ry .. 
)(ue1a 1887 to 1tIay 1868 
.lua to 8eptel'- .. 
October 1868 ... 
Nonmber .. 
December 1888 to Pebrul!orJ 1809 
March aud April 1869 
May 1869 

• '.TUDe .. 
July .. 

H 8,86,69,923 
.. 8,86,07,229 
.. 3,.,JO,548 
.. B.!G,64.,9lS6 
.. 8,30,10,886 
.. 8,71,80,001 
H 8,01,73,228 
" 8,91,30,061 
.. 8,H,Gl,848 
.. 8,07,61,992 
.. 3,99,72,0:18 • 

,u It will hence be seen that the securities grodually rose in amount from 
~ a'million iii 1862 to four millions in 1866. Then they fell gmdually to 31-
~ons in 1868. After October 18G8, they gradually increased again to closo 
c.?n four millions, the legal limit. 

U Such, then, are the rensons why I propose to mise tho limit from four 
to, six crores of rupees, or from four to six millions sterling. 

(, .. There' is another proposed amendment in the Act which I may briefly 
explain; it is this: In certain sections of the Act, it is said that the Mint 
.. ter 'lDay' be the Head Comrnisliioner. Doul)tless, it wns not the intention 
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of the ]:nv that tl10 Mint Unstcr must always he the He:ld Commi~sioner. 
8til1, while these words remain as they IU'C, it m:ly be often understood 
tbat the Mint Master generally ought t.o he tho Head CommissiOllf'r. But 
in reality thero is no necessary conncxion bctw('cn the Mint nnd the Paper 
CU\'l'ency Department.. The l\Iint lIaster moy, :lnd often docs, make a good 
Fnper Currency Commissioner: but he has no speciul qualifications for 
this wOI'k; and he hns to perform it in ndditioll to his proper duties. As 
the Curl'ency work more propCl']Y pertnins to officers who have recch'ed tl'tLin-
ing in' the Finnnce nnd Account Depaliment.c;, it mny often happen that the 
work can bo best entrusted to thoso officers. I thcrcforc propose to omit 
the 'Words in question from tho Act, and to lcnve the GoverilDlent quite free 
to nominnte whom it secs fit for the Head ConlmissionCl'ship • 

.. There is one more amendDlent which I may mention, which is tIlls • 

.. Though there mny be nothing in the Act to prevent the Commissioner 
holding the currency·rcserve in the hands of nny officers subordinate to him 
for that purpose, but sanction seems neCOS5..,\I'y to the deposit ot bullion-reserve 
in the hands oC tho Mint Muster for coiuago purposes, nnd iC it be dctel'mU1ed 
to distribute u. portion of the l'eserve ill importa.nt lIofussil treasuries, in order 
to ca.sb notes for the convenience or the public, it might be well to take 
ndvnntnge of tlus Bill to introduce a clnuse empowering tho Head Commissioner 
or Commissioner to hold a certain portion of the !'csel'\'e or unissued notes nt 
any Governmrnl: tl'on.'>UI'Y fixed with the approval cf Government., for the 
purpose of nffording gl'cnter facilities to tho public for tho issue or en-
casbment of notc~, provided that till such Dotes 01' coin so deposited sball 
be held at the solo disposal of the Currcncy Commissionel', and shall never 
be uscd for any other purpose thnn those allowed by Act XIX of 1861, 
and sluill be sepuratcly heM froIU ull other Government moneys, and shall be 
subject to such rules fOl' custody and vel'ifiention as the Head Commis.::ioner, 
with the approval of Government., ma.y from t~e to time nppoint." 

The Motion WD.S put nnd agreed to, 

LAND ACQUISITION BILL, 

The Hon'bIe Mn. STlU.CIIEY presented the Itcpart of the Select Committee 
on tho Bill to consolida.te nod nmcod the la.w {or tho acquisition ot la.nd necded 
for works of public o.tility. 
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flo ............ ~~' ....... ' .... -. • 
":NATIVE PASSENGER SHIPS BILL: . . 

, The Hon'ble lIB ... C~.A.l'KAN presented the Report oC the Select CO~lllittee 
"'''on the Bill to make further pl'ovision Cor the rogulation oC Native Pa~senger ;7Shi" ·s..., . : ,; . ' . . ....... p 
.. ;t'" • 

_~~~~~~~~()NE ~~ A~D PRES~ COMPANY, LIMITED, BILL. 
_~~"Tht;":Hoii'ble Y:&. .OJUPKAN, in moving £or'leave to introd~c~ a ,:Bi~ tn 
Pe~blf{th~mphin8tone Land an~ Press Company, Limited, when in voluntary 
~llqUidD.tion, to'sell their property to Gov;ernment, snid that .this property hlUl 
'" been reclaimed by tbe ElphUistone Company from what W88 formerly a noisome 

'portion of tho foreshore oC the ha.rbour of Bombay. The Company was formed 
in 1858, and was' called aCter the lamented Lord Elphinstone, than whom,- bli 
(Mit. CHAPMAN) humbly ventured to think, a braver gentleman or a wisel' 
Ruler' never governed an Indian Presidency. In 1862, the Company eIitered 
into an agreement with the Government to provide upwards oC one hundred 
acres, of land for the terminus- oCthe Great Indian Peninsula Railway and 
other purposes. In return they obtained the right to reclaim from the iea~ 
for their own advantage, about two hundred and fifty acres. At first sight, and, 
in·. simple business-point of view, the bargain was nn e;xceedingly favourable 
one for Government. They conceded what to them, in its natural state, was 
quite Taluelesl, and in return obtained property which they were bound 
to provide for the Railway, and which was estimated to have cost over 
three hundred thousand pounds to reclaim. He (MR. CllAPKA.N) had 
said that the bargain was a good one, viewed in a purely commercial 
light j but. politically. it wns unquestiona.bly a mistake. By it the Company 
lecnred a mo~opoly . of the harbour-frontage immediately opposite the Native 
town, and ·were in & position to subject a very considerable portion of the entire 
trade of ·the port ~ w}larfage a.nd other dues. He ought to mention' that· the 
Government had the foresight to reserve to themselves the right to regulate the 
rates at which these dues were to be levied. But the transaction was ne'ver-
theless one' .whic1,l.. should not ha.ve been entered upon; and for the sake of 
obtaining an immediate pecunia.ry advnntage, however large, the Government 
should not, in the interest of the public, have allowed the foreshore to pass out 
of their possession, and have given the Company so dominant a position, 
Shortly after the contract had been entered upon,: an unexampled tide of 
prosperity set in to Bombay, owing to the Americ,!-n :war, and to the, stimulus 
consequently given to the cotton-trade. The Company, the managers oC 
which were 'the enterprising firm 'of' Messrs. W. Nicol and Co., Bet to 
work with their able and energetio Engineer, Mr. Ormiston, to Cal~l'Y out 
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their contrnct. lie (lb. CU.\.PMAN) supposed. thiR counh'Y hnd _uevpr . 'vit-
nessed sucb extrnoruinary vigour in tho prosecution of any public work itS was 
then displayed. Gangs of stalwart Chinese labourers wore imported. po fleE'lt 
of barges wns constructed on the most improved principles to bring earth 
from the other siele of tho harbour. nnd a regular service of trn.ins ,,'ns estab-
lished to bring in material fl'om COO1'la 011 the lOuin land. In short. every-
thing thnt a combination of capital. skill and energy eoulel do was done. 
In tho meantime thesl'eculation-mania 1'0se to its height. shnres in Com-
panies of all kimls and descriptions eommnnded ridiculously bigh prices, 
und, in common with those of the wildest sel1emes. the shares of this solid 
bont! fide Oompnny rllached quito a fabulous premium-at one time, he 
hclie"eu, ns l1igh as eighteen thousand pounels. As the Coullcil were awnre 
the era of Pl'OS!)el'ity wns not of long durnt.ion, amI a timo of humiliation 
wa!'! nt lmnd for Bombny. Consequent. mninly. on the cessation of the 
AUll'ricnn wnr. and the exteut to which insane speculation lU1l1 been card-
ell. the wllOle· t.rade of tho place colln}lsed. and the l'uin became genernl. 
'rho propCl·ty of the Company p:\l'tieipatcd in the goneral clepl'eciation; ond 
th" shares fell to fifty pel' cent. discount.. In the mcantime the Company had 
ulmost entirely completed their ngreemcnt with Government. Out of a subscribed 
capital of two millions one hundl'ed nnd sixty thousand pounds. one million two 
hundl'ed and eighty thousanu had. at this time. been pnid up. oUlI had been 
nenrly all expenclell. 'rhe Company felt it would be impo~sible in the then state 
of affairs to call in the remninder oC their subscribed capital. Thel'e could be 
no uoubt that. ill the year 1!:)o6-U7. the Compo.ny were in consiilerulJle difficulty. 
Ou'·Cl'1l111cnt were applil!<l to fol' assi:c;tnnce, which resulted. llc (MIt. CUAPlIAN) 
uelic"cll, ultimately in a loun of ·one hundred thousll.nrl pounds. DUl'ing tho 
lust two yearll tho yuluo of the !Stock had reyil'ecl; and the Compuny h:ld 
now ao-reeu to sell their entire propel'ty to Oovcrnmellt nt the .par value of the 
j)uiu-u; capitol, such value to he paid in four per ceilt. stock nt the l)rice of 
nilloty-tltrec. TIe understood it would be necc!ls:ll'Y to issue stock to tho amouut 
of one million seven hundred thousand l)ounds. wlJich. at nincty-thl'P(', would 
rcpresent ono million eight bunul't~d nnd thirty thousand. In consitl.!ruti:'n of 
this outlay, GOVCl'nllwnt woulu secul'c. ho bcl.icved •. n Pl'O~Cl'ty· of two hni~lh\~~ 
allCI6.ftv-nino ael'~S that ha(lllll'ciuly been reclaImed, meluslVc of' the one hunul'ed. 
and hv~lve ncrcs agl'~ed upon in thc first in:c;tnnce to be reclaimed for the R!lib·:lY. 
Company. A i'ul'tht..:r exp(;lluituw of nhout a ~lilliou would. be required to com-
plcte t.he projl!ct ns originally designed. Lookmg to the ,'n.st commerco that was 

t 'n to conc:mtl'!l.te in Bombay. consequent on the openino" of the now cer a~· .. . 
8u.ez CU.Di.LI aud the c()mpicti(J!l of the Rnilwny system. the ad vantage to ~,he 
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,':: public of this fine property, with its extensive water· frontage Dnd facilities 
': ::~ , for'o the' construction of docks,' being in the hands of Government, WIlS great. 
~\ i~i,'; Re' understood tho iden. was that its manngement should be p1n.ced under B 

~\ry~:,:", . ~.t, a.nd be thought there was little fenr of the State revenue Buffering any 
t ~"~' :',: ' _' e~ntual loss from this investment. ITo lind mentioned these particulars, 
~;,j~,:[.~;::;:~, ~~use he thought it wou~d be interesting to do so, But in point of fact this 
i ,,-,~~iI.\~~9,Ptincil bad nothing to do with the past llistory of tbe property, or with the 
! .. '~',/.f~~~Uo1'of the Executive Government in purchllsing it. All tbey were asked 
1 tr'~~~~~o'~lt.s to formally ratify, bynn enactment, the purchase. thnt had been agreed 
,':t:: upon.' The Law Officers had expressed a doubt wllether, In the absence of an 

. . 
AI 

,~ . 
. ' 

e%press enactment, Voluntn.ry Liquidators could carry out the Bole in the 
mnnner proposed, and, considered that, dissentient shll.reholders might Il.ppen.l to 
the interference of tho COtll't. Hc wished to explain thnt there WIl.S nothing 
in this Bill to interfere with the volition of thc sluLrellOlders. Dissentients, as 
the law now stood, could not prevent the majority from selling the property 
if t1ley chose to do so; but they might perhaps prolong the proceedings by 
objecting to the, mnnner in which payment had been arrnnged. Hence the 
necessity for tile present Bill being brought under the consideration of tho 
Council. 

The Motion \fIlS put nnd agreed to . 

The Hon'blc lIn. CnAPuAN hll.ving applied to His Excellency the Presi~ 
dent to suspcnd the nules for the Conduct of Business, 

The Presidl'nt declared the Rules suspended. 

The Hon'blc 1m .. CIIAPlIAN then introduced the Bill and'moved thll.t it be 
taken into consideration. Hc said thnt, as he hOO already endeavoured to 
explain, this Bill was of :m entirely technicn.l character. It had been drawn'in 
consultation ,,1th, nnd with the eont'urreneo of, the legnl n.dvisers of the Com-
pany, nnd it hnd for its ohject the formal rn.tificntion of 11 trnnsfer of property 
which both pnrties werr.dt'sirous to effect. They, as ho had alrelldy said, had 
no concern whatever with the considerations which hn.d induced the Govern-
Jllent on the one band, nnd tho Company on the other, to enter upon this 
trans:J.ction. 'rho Bil~ would authorize the Voluntary Liquidators to receive 
payment fOr the property in the form of GovcrnDlent pnper, and would prevent 
dissentient shareholders taking exception to thi:i procedure and appenling to 
the Cuurt. 

The lIon'bIe Mu. S'rEPnEN, said there \Vas just one point which he wishcd 
to mC!ltion. It might appear rnther rema.l'kahle that this Bill was not intro-
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duced in the legislature at Bombay; but the reason of this was that the etre.ct 
of the Bill would be to interfere to a certain extent with the jurisdiction of 
the High Oourt of Bombay, which interference was beyond the competency of 
the Council at Bombay. As the Hon'ble Mr. Ohapman had pointed out, it would 

. produce no difference it tbis Dill were passed by the local Oouncil, except 
the delay which a single dissentient shareholder might cause (he would have no 
power to prevent it) by instituting proceedings in the High Oourt of tho 
Presidency. 

The Hon'ble 8m RIOHARD TEMPLE said that the arrangement which the 
Hon'ble Mr. Chapman had described would not involve any annual charge on 
the general revenues of the country: the charge would be transferred to the 
Bombay Harbour Trust Fund. 

His Excellency TilE PRESIDENT said that the negotiations between the 
Supreme Government and the Government of Bombay, were oonducted on the 
distinct basis that, if tho purchase was effected, such measures would be taken by 
the Bombay Government as would be necessary to secure the payment of the 
interest of the loan and the creation of a Fund for the gradual extinction of 
the capital from the Port and Harbour Fund of Bombay, so that, in lending 
the money, the Government of Indio. did not intend to throw any charge 
on the general revenues of the country. 

The Motion was put and agreed to. 
The Hon'ble lIB .. CRAPlIAN also moved that the Bill be passed. 

The Motion was put and agreed to. 

LOCAL PUBLIO WORKS BILL. 
Colonel the Hon'ble R. STRACREY, in moving for leave to intr~uce a Bill. 

to facilitate the construction of works of public utility from LoCal and Muni. 
cipal Funds, said that, during the last few years, the Government of India had 
frequently been naked by the various Local Governments to make advances for 
works of local improvement. In many cases these proposals had been made for 
State money for carrying out works of local improvement in towns: in several 
cases the object to be effected h:ld been the improvement of water-supply; in 
other cases, it had been to improve drainage. Occasions also had occurred in 
which the Local Governments had asked the assistance of the Government of In. 
dia in carrying out other improvements. The Madras Government had asked 
and obtained assistance in carrying out the exco.:vation ot a canal called the 
East Coast Canal, which made a communication between Madras and the dis. 
tricts to the north and south of that city, and admitted of permanent naviga-



tiOD along the Ooast during that time of the year when the sea' coasting trade 
'would be stopped. There had been otber cnses in whioh smDll deuumds had 
been made on the Government of India.' In almost all, su1licient grounds had 
been shown tot making such advances, and the Government of Indio. ho.d , never liesito.ted in assisting, the Loclll Governments ,wben satisfactory reasons 

~~.hM been established. ,But it had been ascertained that, in iilmbst every case, 
~~i;ptnig ': ~ose ' 'of the ,Mlmlcipalities' esto.blished for manu.ging the Pre-
~:'sidency'~toWns; the Municipal bodies had not the power of legully enter-
I\;btg't iniG'? obUgations under which they could, raise money by law. These 
'&b6cti~-;:ere"adIirlnistrative authorities appointed to manage Locnl Funds; 

and ", had no power to denJ. with anything but tbe revenue that came into their 
hands year by year. The consequence WOoS that the Government of India, in. 
making these advnnces, had in rea.lityno security for the 10nDs it mnde to such 
bodies. It was the desiro of the Government ot India to do everything in 
their power to facilitato the carrying out o~ works ot local publio improve-
ment, and with this object it hnd been considered desirable to obtain by law' 
proper power for enabling the local bodies in various parts of the country to 
~nter into agreements with the Government of India for the purpose of 
ob~aining loans for carrying out such works. The Bill was intended to provide 
for this object. 

REGULATIONS AND ACTS LOOAL EXTENT BILL. 
The Hon'ble YR. COCKERELL introduced the Bill to consolidate and amend 

the law reillting to the loehl extent of the general Regulations and Acts and to 
the locollimits of the jurisdictions of the High Courts and the Chief Control-
ling Revenue Authorities, and moved that it 'be referred to a Select Committee 
'with instructions to rej)ort in siX weeks. He said that the Bill purported to 
effect a complete consolidation of the existing In.w regarding the operation of 
the general RegulationS and Acts, aD,d the loco.l limits of the jurisdictions of 
the highest Courts of Judicature and the Chief Revenue Authorities. That law 
at the preseDt time wo.s spread over upwll.l'ds of fifty enactments. As Crom time 
to time it had been found necessary to extend the operation of the general 
Reguhtions to any fresh tcrritory or to exclude from su~h operation some tract 
formerly subject thereto, the extension or exclusion had, in each case, been 
-effected by special legislation. The result of this process wo.s that the Statute. 
book had been greatly enoumbered with enactments of this clnss, and the 
iRcertainment of the fact of the iegai application of a partioliln.r RegUia.tion to 
any place involved the labour of a vast nmount of research; whilst, in some 
'cascs-o.s for instnncc that of the Dellra. Doon District, to which he made 
~nrliculn.r r.:re~nce W~CD nsking leave to introduce this Bill-the ambiguit; 
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engendered by repeated legislation in this direction regD.1'ding the same tract of 
country had 'Caused the long-continued misapplication 'Of tho raw by the judicial 
authorities. As regarded the territories subject to the control of the Lieu. 
tenant Governors of Bengal and the N otth-Western Provinces and the Madras 
Pl'esidency, where the area within which the general Regulations were not in 
force was compamtivcly small and briefly definable, the object of the Dill 
was more convenient]y and succinctly attained by a detailed specification of the 
portion'! of those territories to which the gcneral Regulations did not apply. 
The first three schedules, consequently, were ll-nmcd in accordance with this 
view. The circumstances of the Bombay Presidency, however, did not admit 
of the adoption of a similar course. In the case of the terl'itorics belonging to 
that Presidency, the application of tho general Regulations ha.d been of tL very 
piece-men! character; in no district, apparently, had such application been uni. 
versal. It had becn confined to specified divisions of each district, and the 
detailed mention of thcse divisions, which formed the subject-mntter of the 
fourth schedule, could not be avoided. It was to this clause alone that the Bill 
owed its somewhat cumbrous proportions. It might be objected, in reference 
to this circumstance, that the design of the Bill being to COl] solidate and 
condense the existing law, very little was gained where such lengthened 
recapitulations as were embraced in the fourth schedule were necessary. The 
answer to this was, that the scheme of the Bill being of general application, it 
would have beon ineompleto if its rcferenoe to any particulnr Presidency had 
been omitted; and although, on the score of bre~ty, the gnln wns far less than 
in the case of the other Presidencies, yet even in this respect some not in. 
considerable advantago was secured by tho proposed consolidation; for, as 
under the existing arrangement of tho law there wns a double referenco to 
places to which the general negulations wero formerly extended, and whieh 
had been subsequently removed from their operation, the effect of tho Bill 
would be to get rid of this double reference; and thus ·far at least to shorten 
the provisions of tho ln.w on this subject. It could with mueh reason be urgecl 
that a measuro of this kind, so far ns it related to tho minor Presidencies, tn. 
'folving as it did purely local details, and consequently more fit to bo dealt with 
by local experts, should be left t.o Ule L~enl Councils. That course would 
certninIy, for mnny reasons, be moro convenient, but there were legal difficulties 
in tho way of its adoption which were insuperable. The first of these had 
·already been alluded to by his bon'hle frien~ (Mr. Stephen), in reference to 
ano"ther Bill which hOO today been under consideration. It was that the Local 
"Councils \Vero not competent to vary or nffect by 'thett legislation the Jurisdic .. 
tion of the IIigh 'Courts. 'Owing to the legal (iisabillty, from this cause, of tllC 
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- Local Council, to legwatein a matter' of this kind, it was found neceSsary,' about 
two' years ago, to pass in this Oouncil an Act for removing certain places in the 
Bombay PresidenCy from the operation of the general Regulations. The other 

~', ~bstac~e '~o 10cnJ. legislation in this direction was tho want of power in the 
~'~"Council'to set aside 'or alter any Act paSsed by the Imperial Legislature 
~,!!!~, ~~6~. . The A~t whioh he (MD. •• OOOKERELL) had just referred.to as pl1S8ed 
~ 'bj., this Oouncil in 1868~ and whicll It ~ now proposed to repeal m this Bill, g._,. .. .,." ... \.I. ... l~.",} .. '; ·1'tli.. .... .... .. 
~'OoUldonot have been touched by the Local Oouncil; hence the work of con-
WiOnd&ti(j]il~'td be' 'effected by this Bill, even if it could have been undertaken by 
:..: tliti· LOOai OOUncil, must' necessarily have remained incomplete. There were 
'. 80Jrie ~ther proviSions or the Bill which, perhaps, called for explanation, as 

having apparently no connection with its general purport. He referred to 
sections 15, 16 and 17. The substance of these sections had been introduced 
into several Acts, from time to time enacted for the purpose of removing 
certain tracts of country from the operation of the general Regulations. For 
the purpose of consolidation, it was now proposed to repeal these several 
repetitions of the same subject-matter, substituting therefor the scctioDs to 
which he had referred. The present measure was intended merely to affirm 
the results of past legislation in regard to the local limits of the general 
Regulations, and the jurisdiction of the High Courts and Ohief Revenue 
Authorities. He (MD.. COCXEULL) was not prepared to s~y that the Bill 
now before the Oouncil accurately ful1illed this intention. If it WIlS referted to a 
Select Oommittee, the first step would be to consult the several Local Gov-
ernments. The aid of local experience was essential to the correct adjustment 
of the details of the proposed enactment. 

The Motion was put and ngreed to. 

GOVERNMENT RAILWAYS BILL. 
Oolonel the Hon'ble R. STB.A.CHBYJ in moving for leove to introduce D. Bill 

to apply the provisions of Act No. XVIII of 1854. to Railways belonging to, 
or worked by, Government, said that it had been brought to the notice of the 
Government of India within the last few days, that the language of the Railway 
Act was suoh as to render it ina.pplicable to Railways belonging to, or worked 
by, the Government. There was no intention in this Bill to alter in any 
way the law relating to Railways: all that ~ proposed was so to modify the 
language of the Act as to make it applicable, in aU cases, to Government 
Railways, precisely on the same principle as it now applied to Railways belong-
ing to or worked by Oompanies. Under these circumstanee. he would give 
notice, now, that it was his intention at the next.meeting to ask His Excellency 
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tho President to suspend the RuieA for the Conduct of Business, in order to 
admit of the Bill being tllen passed. At the present time he (COLONF.Y; 
STUACIIEY) might say thnt the CnIcutta nnd South-Enstern Railway, lending 
to Port Cnnning, was practically, IlS he believed, under no Jaw whatever, nnd 
it was evidently desirable thllt that condition of things should not be allowed 
to continue. 

Tho 'Motion was put nnd agreed to. 

INDIAN WEIGHTS AND MEASURES BILL. 
Colonel the Hon'ble R. STnACHEY also presented the Report or the Select 

Committee on the Bill to regulate the Weights nnd Measures of British India. 

The following Select Committee WIl.A named :-

On the Bill to con!'loJidnto nnd nmend the law relnting to tho local extent 
of the generol Regulations nnd Acts, and to the loca.llimits or the jurisdictions 
of tIle Higb Courts nnd the Chie' Controlling Revenue Authoritics--The 
Bonthle Messrs. Stcpl1en, Gordon Forbes nnd Chnpman nnd the Mover. 

The Council adjourned to Fridny, the 1st April 1870. 

WHITLEY STOKES. 
SeC!!. In tl,e COlmcil of tI,e Go",.. G"/~/. 

for making Laws and &glda!iom. 

CALCUTTA. } 
TI.e 25th March 1870. 
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